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Member Secretary 

(District & Sessions Judge) Roe. No.61-S1/APSLSA/LSW /2022. Dt.16.08,2022 

To 
All the Chairpersons, 
District Legal Services Authorities 
In the State of Andhra Pradesh. 

Sir/Madam, 

Sub: APSLSA - Legal Assistance to Prisoner- Reg. 

Ref: Online meeting by Hon'ble Executive Chairman NALSA with the Hon'ble 
Executive Chairpersons of SLSAs on 4th August 2022. 

*** 

The Hon'ble Executive Chairman, APSLSA is pleased to observe that prisoners may 

come from lower strata and may be facing difficulty in ventilating their grievances, to have 

legal representation, moving applications for bail or relaxation of stringent bail conditions if 

any, compliance of bail conditions etc., In this regard His Lordship is pleased to direct that 

the Legal Services Institutions shall render effective and meaningful legal assistance for 

ventilation of grievances of the prisoners. 

As directed by the Hon'ble Executive Chairman, APSLSA, all the Chairpersons of the 

DLSAs are requested to take all steps immediately including the following: 

1. Legal Representation: The Legal Services Institutions shall monitor and Interact

with each UTP and apprise them about avallability of free legal services and right to
have legal representation. The Legal Services Institutions shall ensure that every

UTP is provided with legal representation and no UTP is left withoµt advocate.

The Chairpersons of the DLSAs shall have proper monitoring to ensure that the 
prisoners are provided Legal Aid and that no prisoner is left without advocate. 

2. Bail Related Assistance: The prisoners may be in need of legal assistance to apply

for bail, relaxation of stringent bail conditions if any, complying the ball conditions,

etc., in such cases the legal services institutions shall apprise the prisoners that they

can move bail applications and avail legal services free of cost.

3. Stringent Bail Conditions: While granting bail by the Court, If the conditions are

stringent and beyond the scope of the prisoner on the grounds of poverty, illiteracy
etc., legal services institutions through the advocate provided, shall move the court

concerned by way of appropriate application for relaxation of bail conditions
enabling the UTP to release on bail.



4. Legal Assistance to the Family Members of the Prisoners: During interaction 
with the Prisoners, if any prisoner sought assistance to their family members in 
connection with medical aid, children education, livelihood to the family members, 
old age pension to the aged parents etc., the DLSA shall coordinate with the District 
Administration, social welfare departments, education department, medical and 
health department, NGOs etc., and coordinate with them for rendering necessary 
assistance to the family members of such prisoners . 

5. RELEASE OF PRISONERS WITHIN TIME SLOT; The DLSAs shall monitor the 
prisoners data and release the prisoner as per entitlement U/s. 436 A Cr.P.C., on 
completion of term of conviction, completion of the term of imprisonment for the 
offence involved etc. If any prisoner entitled for release but found still in the prison, 
the DLSA shall initiate Immediate steps and render necessary legal assistance and 
move the Courts concerned by way of appropriate application for consideration of 
the case of such prisoner for release as per Law. 

6. JAIL VISIT BY THE CHAIRPERSONS: The Chairperson, DLSA shall visit the Jalls 
in their respective Jurisdiction and to cause observation of infrastructure, amenities, 
hygienic conditions, provision of food etc., in the prisons and if any defects are 
found, the DLSA shall take up the matter with the Jail Authorities at the district level 
for rectification. If it 1s not resolved at district level, then the details shall be 
brought to the notice of the SLSA which shall take up the matter with the jail 
authorities at State Level. 

7. OVERCROWD IN JAILS : The DLSA shall monitor the Overcrowd in Jails in their 
respective Jurisdiction. The Chairperson, DLSA shall get the data periodically 
pertaining to each jall in their respective Jurisdiction in connection with the 
occupancy capacity, actual occupancy and analyze whether any jail is overcrowded 
and if so, it shall be brought to the notice of the Authorities concerned and the State 
Authority so as to take necessary steps to reduce the overcrowding In those jails. 

8. The Legal Aid advocate provided to the prisoners must be sensitized periodically

to take necessary steps for rendering necessary legal assistance to the prisoners.
I 

The Chairpersons of DLSAs shall take Immediate steps and ensure that the
above mentioned instructions are complied with and effective legal assistance is
rendered to the prisoners. The progress and the action taken report in the matter
shall be submitted to this Authority on or before 31.08.2022.

Yours faithfully, 
Sd/- Smt.M.Babltha, 

MEMBER SECRETARY 

District Legal Services Authority. W.G. Eluru. Dated:16.8.2022 . . 
Copy communicated to all the Judicial Officers in the District and the Superintendent, District Jail,

Eluru and the District Sub Jails Officer, West Godavari District with a request to follow the above instructions

and to take Immediate steps for release of eligible prisoners immediately and to submit the action taken

report to this Authority through email (wqdlsa@yahoo.com) on or before 27 .s.2022, so as to 

submit the consolidated information to the Hon'ble A.P.S.LS.A. 
G . G'--.\...:> � l ... ""\

Chairman-cum-Prl. Distri� 
���• W.G, Eluru.

��-y

-Y 




